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HIGH COURT FORM NO.(J) 2 
HEADING OF JUDGMENT IN ORIGINAL SUIT/CASE 

IN THE COURT OF THE ADDL. DISTRICT  JUDGE -2(FTC),  TINSUKIA 
 

 

District         : Tinsukia. 

 
Present  :  Sri J.K  Das, AJS, 
   Addl. District Judge-2(FTC), 
   Tinsukia. 
 

Title Suit (M) Case No. 121 of 2022 
On Friday, the 6th  day January, 2023 

 
 

SRI SANTU DAS (AGE-40 YEARS), 

S/o. Sri  Chitta Ranjan Das, 

Resident of Newcolony, Near Durga Puja Mandap 

Warn-13, PO,PS & Dist- Tinsukia, Assam. 

                                       …….Petitioner No-1/Bridegroom 

 
                 AND 
 

SMT ROUZEE ROY (AGE 30 YEARS), 
D/o Sri Golap Chandra Roy, 
Permanent R/o Hayuliang, 

        District- Anjaw, Arunachal Pradesh-…..Petitioner No-2/Bride 

                          

         

This suit came  for final hearing on 06.01.2023  in  the  presence of : 

     

 

 For the Petitioner No. 1/Bridegroom   :   Sri  S. Paul, Advocate, 

 For the Petitioner No. 2/Bride    :   Sri  N.  Sutradhar, Advocate. 
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               And  having  stood  for  consideration  to  this  day  the  

Court delivered the following Judgment. 

  

J  U  D  G  M  E  N  T 

 
1.           This  suit was  by the petitioner  no. 1, Sri Santu  Das    

and  the Petitioner no. 2,  Smt. Rouzee Roy  U/s. 13(B) of 

the Hindu Marriage Act, 1955  for  grant  of  decree of 

divorce  between  the  petitioner  no. 1, Sri Santu  Das    and  

the Petitioner no. 2,  Smt. Rouzee Roy   on  mutual  consent. 

 
2.          The  brief case  of the  petitioner no. 1 is  that  the 

marriage between the Petitioner No. 1 and the Petitioner No. 

2 were solemnized on 06.07.2019, as per as per Hindu rites 

and ritual at Tinsukia and presently Petitioner No. 1 is 

residing at Tinsukia, Assam.   

 
3.         That after marriage, both the Petitioner No-1 and 2 had 

lead their conjugal life as husband and wife for few days 

only. Their conjugal life could not last long due some 

differences between them and in spite of all endeavors for 

reconciliation, the Petitioner No-1 and 2 could not reconcile 

their dispute and  as  such they are living separately for 

about two years. Both the families of Petitioner No- 1 and 2 

have made several attempts to reunification of their conjugal 

life but all sincere attempts could not yield to any positive 

result  as  such their matrimonial relationship is irritably 

broken down. There is no chance of any reconciliation and 
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having no alternative, on 26.06.2022, both the Petitioner No-

1 & 2 filed the present petition for a Decree of Divorce by 

mutual consent.     

 
4.           That the petitioner No-2 had already taken back all  

her   Streedhan  articles, hence  she  has  no  claim of 

Streedhan  articles  from  Petitioner  no. 1.   

  

5.           The  Petitioner  no. 2  undertakes   that  she  shall  

not  claim  any  maintenance  in  future  from  the   

Petitioner no. 1  and  both  the petitioners  undertakes  that  

they  will  not  lodge  any  FIR/complain  against  each  other  

in  respect   of  their  matrimonial  relationship. 

 

6.            That as there is no scope for reunion and resumption 

of their marriage  and  they  are residing separately for last 

two years   without any conjugal relations, as such there is 

no reason to continue the marital relation any further, as 

such they have filed the joint petition   for granting mutual 

divorce.            

 

7.            As such, the petitioners have prayed for dissolution  

of  marriage and a decree of divorce  of  marriage  as  per  

the  provisions  of  section 13(B) of  Hindu  Marriage  Act.              

 
8.            Accordingly, the    Petitioner no. 1  and   Petitioner 

no. 2   have  separately adduced  their  evidence   in support  

of  their  case.  

 
9.            I have  heard the Ld. Counsel for  the  petitioners and 
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gone through the material evidence on record to decide the 

suit.    

 
 Discussion,  Decision &  Reasons  thereof: 
 

10.            The petitioner  no. 1, Sri Santu  Das  and  the 

Petitioner no. 2,  Smt. Rouzee Roy  in  their Evidences on  

Affidavits testified in a similar and identical manner as that 

of the contents of  the petition, which is narrated  above, as 

such, the evidence on affidavits are not repeated here for 

sake of brevity.  

 

O   R  D  E  R 

 
11.               Today, after going through the evidence adduced 

by the petitioners  separately, I find that the petitioners 

have proved their case. I am satisfied that the marriage   

between the  petitioner  no. 1, Sri Santu  Das    and  the 

Petitioner no. 2,  Smt. Rouzee Roy  have irretrievably 

broken down and there is no possibility of reconciliation 

between them. There is nothing to discard the evidences   

on    affidavits    of   the   petitioners.   Therefore,    the 

petitioners    deserve    to   be     given     a   decree,    as  

prayed for.   In  view  of  the  above, the prayer for divorce 

is granted. Accordingly, the marriage solemnized between 

the petitioner  no. 1, Sri Santu  Das    and  the Petitioner 

no. 2,  Smt. Rouzee Roy on 06.07.2019 stands dissolved 

U/s. 13(B) of  the  Hindu  Marriage  Act,  1955.   

 
12.              Prepare a decree accordingly.  
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13.             The suit is disposed of, on  mutual consent without 
cost.   

 
       Given under my hand and seal of this Court on this the   

6st     day of   January, 2023.   

 
 
Dictated and corrected by me. 

 

        (J.K  Das)                              (J.K  Das )   
Addl. District Judge-2(FTC),               Addl. District Judge-2(FTC),                

Tinsukia.                                                Tinsukia       
 


